
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (WZB) 

AT PUNE. 

       Appeal No: 7 / 2024 

 

Shri. Krishna Virnodkar        …    Appellant  

     Versus 

 Goa Coastal Zone Management Authority & Ors  …Respondents 

 
     Rejoinder by the Appellant to the Reply of Respondent No 1 and 3.  
 

1. The Appellant has perused the replies on behalf of Respondent No 1 GCZMA and 

Respondent No 3 Smt. Karishma Ingle and is hereby making this composite 

Rejoinder to both the Replies filed by the aforesaid parties, and denies the 

contents of thee respective replies of Respondent No 1 and 3.  

 

2. The Respondent No 1 has stated in it’s Reply dated 05.04.2024 that the Appellant 

is trying to take advantage of the statement made in the Show Cause Notice dated 

08.04.2021 which mentions that the entire belt of 100 meters from the river and 

200 meters from the sea is designated as NDZ.  This is exactly the grievance of 

the Appellant, the Respondent no 1 is casually trying to brush aside the lacuna in 

the Show Cause Notice  and as per the dicta of this Hon’ble Tribunal in the case 

of Sesa Goa v GCZMA, which specifies the importance of a Show Cause Notice. 

It is submitted that the error committed in the Show Cause Notice is a 

fundamental error and is completely contrary to the Judgment passed by this 

Hon’ble Tribunal. It also reflects  the approach of the Respondent No 1  GCZMA 

with respect to the Show Cause Notice and it’s purpose.  
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3. The GCZMA has failed to give an opportunity of hearing to the Appellant.  The 

various dates on which the matter was listed before the GCZMA it was not for the 

purpose of hearing it was for filing of documents etc, from the Impugned order 

itself it is clear that the Appellant was not present before it on 06.07.2023, of 

which no communication was ever given to the Appellant. Thus it is submitted 

that the Appellant was never finally heard before the Impugned Order was finally 

passed which goes against the well established principles of Natural Justice. 

 

 

4. There is no mention regarding the non application of mind and non- consideration 

of the materials placed on record before the GCZMA, infact the Impugned order 

is a resut of confusion at the end of the GCZMA and the reasoning that ought to 

been given in the present matter was inadvertently given in another matter ( which 

was challenged before this Hon’ble Tribunal in Appeal 36/2023 Dulba Volvoikar 

v GCZMA), in which the GCZMA has withdrawn the order passed by it. The time 

gap in the passing of the order in the present case as well as the Impugned order 

which was challenged in Appeal 36/2024 is hardly 11 days, which shows the non- 

application of mind by the GCZMA.   A Copy of the  order passed by the 

GCZMA upon the Complaint of Shri Dulba Volvoikar  dated 30.11.2023 and the 

order passed by this Hon’ble Tribunal in Appeal No 36/2023 is hereto Annexed 

and marked as Annexure -1 ( Colly) . 

 

5. The  Respondent No 3 is trying to make the present Appeal a title issue and is 

alleging that the Appellant is a trespasser, which is exactly the vengeance of the 

said Respondent against the Appellant. The Appellant states that generations of 

their family has been residing in the subject property and has been in possession 

of it since about 1980’s, thereafter the Appellant has purchased the said property 

from the erstwhile landlord on 15.01.2024 and the Respondent No 1 is aware 

about the said development, and is yet wanting to settle scores with the Appellant 

which is very evident from the Reply filed before this Hon’ble Tribunal. A copy 
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of the Sale Deed dated 15.01.2024 is hereto Annexed and marked as Annexure -

2.  

 

6. None of the contentions raised by Respondnet No 3 are relevant to the present 

issue at hand and are denied in it’s entirety. 

 

 

Shivshankar Swaminathan 

Advocate  For the Appellant 

Pune 

Dated 06.07.2024 
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Item No. 3                 (Pune Bench)  
 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
 WESTERN ZONE BENCH, PUNE 

 

 

[Through Physical Hearing (With Hybrid Option)] 
 

APPEAL NO.36 OF 2023 (WZ) 
 

Dulba Volvoikar       …. Appellant 
                                  
      Versus 
 
GCZMA, Member Secretary & Ors.    .…Respondents 
 

 

Date of hearing  : 07.03.2024 
 
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
              HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
 
 

Appellant        :    Mr. Abhijit Gosavi, Advocate along with Mr. Shivshankar 
                            Swaminathan, Advocate 
 
Respondents   :    Mr. Abhijit Kamat, Advocate for R-1 
                            Ms. Osvila Fernandes, Advocate for R-3 and R-4  
     
                                  
 

ORDER 
 
 

1. This appeal is filed under Section 16 of the National Green Tribunal 

Act, 2010 against the order dated 30.11.2023, bearing reference No. 

GCZMA/N/ILLE-Compl/22-23/171/2546, discharging the proceedings 

against Mr. Ratnakar Xamba Volvoikar and Mr. Saish Ratnakar Volvoikar 

– respondent Nos.3 and 4 herein. 

2. The learned counsel appearing for respondent No.1 i.e. GCZMA, on 

instructions, has submitted that while passing the impugned order dated 

30.11.2023, all the relevant circumstances of the case were not 

considered due to inadvertence and now respondent No.1 is ready to take 

into account all the relevant facts and circumstances, therefore, it has 

decided to withdraw the impugned order dated 30.11.2023 and pass a 

fresh order after hearing the concerned parties and after taking into 

account all the relevant circumstances of the case. 
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3. The learned counsel for other parties including respondent Nos.3 

and 4 have no objection to the same. 

4. Since respondent No.1 has decided to withdraw the impugned 

order dated 30.11.2023, therefore the correctness or legality of the said 

order need not be examined in this appeal.  Hence, taking the statement 

of the learned counsel for respondent No.1 – GCZMA on record, the 

appeal is disposed of.  

                              

       Prakash Shrivastava, CP 
 
 
      Dinesh Kumar Singh, JM 
 

 

 
 
 
 
 
 
 
 
 
 

Dr. Vijay Kulkarni, EM 
 

 
March 07, 2024 
APPEAL NO.36/2023 (WZ) 
npj 
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